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assurance from the Land Development
Banks that the meeting will be held,
and on that assurance the Reserve Bank
bas cleared this loan. Still they have
got to hold the General Body Meeting.
They have said they will be holding the
General Body Meeting by the end of
August. I hope it will be held. In
regard to the other question as to what
special assistance is given to the weaker
States, there are schemes under which
we give certain special liberalised assis-
tance in respect of subsidies to the
weaker States. For instance, we
give more money towards the Spe-
cial Bad Debt Reserve Fund as
well as the Long-term Operation Fund
to the States, and the N.C.D.C. also is
contributing a certain amount towards
this, But, as I said, there is no special
or favoured treatment to Maharashtra
or Gujarat. In Gujarat and Maharash-
tra the position js somewhat different
because the Co-operative Banks and the
Land Mortgage Banks and other co-
operative societies are quite strong. So,
there is a special effort made by us to
help the co-operatives in the eastern
zone and Rajasthan, but it cannot be
done by the efforts of Government
alone. It requires the support and in-
volvement of the co-operative leader-
ship.

THE DEPUTY CHAIRMAN: Mr.
Man Singh Varma.
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THE DEPUTY CHAIRMAN: 1
am calling Mr, Man Singh Varma. It is

very difficult to run the Question Hour
like this.
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SHRI M. S. GURUPADASWAMY :
It depends upon the weaknesses of
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these co-operative societies being iden-
tified. There are different types of co-
operatives. For instance, on the credit
side we have got schemes to rehabilitate
these weak societies, and we give them
managerial subsidy and also subsidy for
supervisory staff and a pattern of as-
sistance has been evolved for this pur-
pose. But the whole effort is to see
that within as short a time as possible,
perhaps within five years, all these co-
operative societies may be rehabilitated
either through amalgamation or liqui-
dation if need be, or by providing sub-
sidies for managerial purposes.

SHRI SANDA NARAYANAPPA :
May I know from the hon. Minister
whether it is a fact that the Co-operative
Banks and the L.and Development Banks
are releasing loans to the people at a
higher rate of interest than the rate of
interest that the Reserve Bank is charg-
ing? May I know whether the hon, Minis-
ter will examine this question and reduce
the rate of interest in order to help the
farmers and people in general in the
rural areas?

SHRI M. S. GURUPADASWAMY :
Madam, this question does not arise out
of this,

MAEHT &  qN & FAW
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+{IMPORT OF SOYABEAN OIL

#419. SHRI RAM SAHAI: Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state whether the
proposal for importing soyabeans
under PL 480 to add to the supply of
oils used in the production of vege-
table oil has since materialised; and if
so, the quantity of soyabeans im-
ported and its impact on the prices
of vegetable oil 7]

+{ ] English translation.
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHEB SHINDE) :
There is no proposal to import soya-
beans under PL 480. However, 66,947
tonnes of soyabean oil has been im-
ported during 1969 (up to July) and
another 14,672 tonnes are due to ar-
rive by the end of this month. These
imports are intended mainly to aug-
ment internal supplies of edible oils and
incidentally help to check undue rise in
oil price.
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SHRI ANNASAHEB SHINDE : The
soyabeen oil is imported only from

the U.S.A. and the landed price is bet-
ween Rs, 2100 and Rs. 2200 per tonne.

DR. BHAI MAHAVIR: May I
know if there have been proposals for

similar import of sun flower seeds
or sun flower oil for the same
purpose of increasing the supply

of edible oils? If so, I would like to
know from the Government if they have
exhausted all efforts to increase indi-
genous production in the country, be-
cause in view of the tight foreign ex-
change position does it appear to them

#{ 1 Hindi translation.
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to be an easy way of solving the prob-
lem to import such manufactured pro-
ducts instead of trying to improve the
production of the raw materials here ?

SHRI ANNASAHEB SHINDE : Our
long-term approach is not to go oa
depending on imports. Our long-term
approach is to increase and encourage
the production of the raw materials
even including sun flower and we are
trying to encourage the sowing in an
increased acreage of soyabean in our
country. As far as the current situa-
tion is concerned, as a result of last
year’s steep fall in production of
groundnut, there was a tendency for
oil prices to go up. We had no other
go but to import immediately. As I
have replied to the main question, we
have imported substantial quantities.
Also we are negotiating with the Gov-
ernment of the U.S.A. for the import
of 1 lakh tonnes more of soyabean
oil. There is also negotiation going on
with the U.S.S.R. for the import of
10,000 tonnes sun flower otl.

SHRI K. SUNDARAM: May 1
know whether this soyabean oil has
been imported for edible purposes or
for pharmaceutical purposes ?

SHRI ANNASAHEB SHINDE: 1
have explained that it is for edible pur-

poses.
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SHRI ANNASAHEB SHINDE : We
took steps since the last two years and
the progress has been very encouraging.
This year the total acreage which we
have fixed up is about 16,000, and the
Pantnagar Agricultural University and
some other universities and some other
progressive  farmers, including the
National Seed Corporation, are taking
a lead in this in organising the seed
production programme., Next year per-
haps we may have seeds available to
sow 1.5 lakh acres of land in our own
country.
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SHRI M. SRINIVASA REDDY : In
regard to this import of soyabean oil
there is a fluctuation in the grouadnut
prices and therefore the market prices
are not stable and there is insecurity
for the agriculturists in that way. So
what are the steps that the Government
is thinking of taking to give security to
them with regard to the prices of
groundnuts ?

_ SHRI ANNASAHEB SHINDE : This
is much beyond the purview of this
question, Madam.

EMBEZZLEMENT IN PAHARI DHIRAY
House BUILDING SocIETY, DELHI

*420. SHRI KRISHAN KANT : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether any complaints have
been received from any members of
the Pahari Dhiraj House Building
Society, Delhi in respect of embezzle-
ment of the various amounts coflecied
from members by its ex-President (now
Treasurer) and Secretary, if so, the
details thereof and the amount involv-
ed in the embezzlement;

(b) whether the duly audited annual
accounts have been sent to all mem-
bers a fortnight before the General
Body meetings as required under the
law and whether notices of the General
Body meetings were duly sent to
members every year sufficiently in
advance, if not, the reasons therefor;
and

(¢) whether a part of the cost of
land already paid by a member and
deposited with the D, D, A, is being
charged from him again by the Secre-
tary of the Society and if so, the
reasons therefor and the action pro-
posed to be taken against such office-
bearers of the Society so as to save
the co-operative movement and to safe-
guard the interests of the members?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY) :
(a) No, Madam,

(b) According to the Bye-laws of the
Society it is not a requirement to send
the annual audited report to the mem-
bers before the General Body meeting.
Notices of General Body meeting had
been sent to the members before the
meeting.
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(c) No, Madam.

SHRI KRISHAN KANT: May 1
know whether it is a fact—I had raised
it earlier—that this Pahari Dhiraj House
Building Society has become a family
affair, that the President is the father
and the Secretary is the son for a num-
ber of years?

THE DEPUTY CHAIRMAN : That
is 420.

SHRI KRISHAN KANT : Oneis Mr,
Mahavir Prasad Jain and the other is
Mr. Khajan Chand Jain and in the
family of Jains, some of them have
built houses and still they continue to
be members of this Society. Not only
that. According to the co-opegative
laws, they can sell their shares only to
other family members, but they are sel-
ling them through the property dealers.
Who are those people in that family of
Jains ? Has the report come to the
Government or not ?

SHRI M. S. GURUPADASWAMY :
I do not know whether it has become
a family affair. And for the informa-
tion of the hon. Member I may say that
originally when it was registered there
were only 15 members, may be related
to each other; I am not sure. But later
on the number was increased to 53. It
is 53 now. I require notice to know
the relationships, their family back-
ground and all the rest of it

SHRI KRISHAN KANT: May I
know whether the Co-operative Depart-
ment of the Government of India will
look into it and hold a fuller enquiry
because of the fact that this land which
they have got is being sold to others
and the cost of the land which was
given in 1967, 1968 and 1969 was de-
posited only last October and the whole
money was lying with them for so
long? Will the Government order a
fuller enquiry into the whole thing?

SHRI M. S. GURUPADASWAMY :
It is for the Delhi Administration to
hold any enquiries, and the Registrar is
competent under the law to have in-

vestigation. Regarding the deposits I
have got the figures here. The total
deposits collected were Rs, 1,60,600

from its members and the money depo-
sited towards the cost of the land is Rs.
1,54,808, so that there is only a little
balance left.



